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[Mr SpeakerJ
Assam Panchayat Bill, 1938 and 
gave evidence before the Select 
Committee on the Bill on 16th 
October last at Shillong In both 
submitting the memorandum with 
certain amendments suggested by 
me and giving evidence, I took 
the initiative and volunteered to 
do so, which was agreed to and 
accepted by the Select Committee

From the Sixth Report of the 
Privileges Committee of Lok 
Sabha circulated to us, I realised 
that I committed a grave mis
take In omitting to seek your pre
vious permission and referring the 
matter to the Ppvileges Commit 
tee and the House Yesterday, 1 
approached the Deputy-Speaker 
and told him about it and sought 
his advice He was kind enough 
to direct me to submit a petition 
In course of placing the report m 
the House today, both the Deputy 
Speaker and yourself have ex 
plained the future course to be 
taken m the matter of giving such 
evidences

I submit that I never meant 
any breach of privilege of the 
House, and all that I did was pro 
mpted by my interest in the 
Bill in question, and my ignorance 
of the rules, as submitted above

I hereby tender my most un
qualified apology to you and 
through you to the Privileges 
Committee and the House and 
most humbly beg that I may kind 
ly be pardoned for this first and 
unintentional mistake on my part

I assure, Sir, that I shall not 
commit such a mistake in future ”

1&37 hrs

CINEMATOGRAPH (AMENDMENT) 
BILL—contd

Mr. Speaker: Ttye House will now 
take up further consideration of the

following motion moved by Dr Keakar 
on the 18th December, 1958, namely —

“That the Pill further to amen# 
the Cinematograph Act, 1952, be 
taken into consideration "

The time allotted is 2£ hours The 
time taken already is 1 hour and 26 
minutes The balance is 1 hour and
2 minutes

Mr. Deputy-Speaker. The tune al
lotted is 3 hours

Shri Easwara Iyer (Trivandrum) It 
was agreed that for the consideration 
motion, 2i  hours may be given, and 
for the second and third readings half 
an houi

The Minister of Parliamentary 
Affairs (Shri S&tya Narayan Sinha)
May I makt one request to you7 In 
view of the fact that the House is not 
sitting beyond tomorrow, may I re 
quest you to kindly* tell the House 
also strictly to adhere to the lime 
allotted to each lterit which is before 
tht House till tomorrow, and the time 
which has been approved by the House 
also On pieviou-. occasions, we did 
not mind it, and the tune used to be 
adjusted But, in view of the fact 
that the House is not going to sit be
yond tomorrow, and there arc certain 
important legislative items whichr 
must be put through by tomorrow, and 
this can be done only if we strictly 
adhere to the time, up to the minute,
I am making this request

Shri Narayanankntty Menon
(Mukandapuram) The Business
Advisory Committee has allotted time 
for all the Bills which have -been put 
down in the Order Paper for today 
and tomorrow According to the time 
allotment made by the Busfness 
advisory Committee it is practically 
impossible to put through all the 
Bills Therefore my request is this 
There are certain important Bills like 
the Workmen's Compensation (Amend
ment) Bill which has been passed bf* 
the Rajya Sabha, but which has been
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pgt last on the Order Paper; it is 
uajrasible and improbable according 
to the tone allotment that has been 
anKfe, that it will come up. Therefore, 
some change may be made in tomor
row's Order Paper in the order of the 
Bills tp be taken up.

Mr. Speaker: The hon. Minister will 
«ryinirfM> it. All that the hon. Member 
saya is that Government may give 
priority to it; m view of the fact 
that all the Bills may not be put 
thynugh. priority may be given to 
that Bill.

Shri T. B. Vittel Rao (Khammam).
1 have to make another submission 
We requested the hon. Minister to 
refer the Workmen’s Compensation 
(Amendment) Bill to a Select Com
mittee But he declined, he said that 
Government wanted this Bill to be 
passed’during this Session, and, there
fore, this Bill might be taken up to
morrow

•
Mr. Speaker: Reference to a Select 

Committee*

Shri T. B. Vittal Kao: Yes He de
clined to refer it to a Select Commit
tee, because he said that this had to 
be passed during this Session He 
said that this Bdl had to be passed

M r Speaker: Has it been passed b> 
Rajya Sabha7

Shri T. B. Vittal Bao: Yes. it has 
been passed by Rajya Sabha

Me. Speaker: The suggestion of the 
hon. Member is that the Bill that has 
been passed by Rajya Sabha may be 
taken up here and disposed of tomor
row All right; the hon Minister will 
kindly consider it He will kindly 
look into it If it can be put down 
in the Order Paper, I have no objec
tion.

Now, Shri Sadhan Gupta Hon 
Members will bear it m mind that we 
have got only an hour or so left. 1 
nK̂ ii give only ten minutes to each 
hon. Member.
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The Minister of Information aad 
Broadcasting (Dr. Keskar): May I
make a submission? Though the Bill 
is a minor one, moat of the speeches 
have dealt with certain general pro
blems regarding films, and, therefore,
I might be allowed about 25 minutes 
for reply

Mr. Speaker: The time now avail
able is 1 hour and 2 minutes We are 
now at about 12-40 p.m So, I shall 

.  call the hon Minister at 13.20
Shri Sadhan Gupta (Calcutta-E3st)

Mr Speaker, Sir, I must confess to a 
sense of disappointment at the casual 
manner m which the hon Minister 
has presented this Bill for the con
sideration of the House This Bill 
deals with the question of censorship, 
and censorship is one of the most 
potent instruments to put the film 
industry on the right track as far as. 
our social and cultural needs are 
concerned

I am not for political censorship of 
films There has been too much of 
it in our country, but I am also not 
for unrestricted democracy for the 
film producer or for the film exhibi
tor There must be censorship with 
a correct outlook in view of the situa
tion of the country, to which I am 
going presently to refer, and that kind 
of censorship can do quite a lot for 
'he cultural advancement and promo
tion of healthy social development and 
healthy social tendencies m our coun
try

From our experience of the com
missions and omissions of our Board 
of Censors previously, we do not find 
very great encouragement One of 
the first fruits of our independence was 
that the Board of Censors, for instance, 
banned a Bengali film which deals 
with the 1942 Movement. That 
film was censored because the oppres
sion of the British rulers was vividly 
portrayed and that film had a great 
difficulty in passing through the cen
sor’s scissors I think it took some 
two years before it could obtain, after 
some mutilation, the permission of the 
Board of Censors
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Me. Speaker: How are the censors 
selected?

Shri Sadhan Gupta: They are nomi
nated.

Shri Tangamanl (Madurai): They
are only nominated. There are 
regional advisory committees There 
also they are nominated. But even 
for nominating the personnel of the 
advisory committees, none of the State 

’Governments is consulted. The nomi
nation is from the Centre throughout.

Mr. Speaker: Are there no Mem
bers of Parliament on the committees’

Shri Sadhan Gupta: No

Mr. Speaker: On every other thug, 
we have Members of Parliament So 
why not on this also7

Dr. Keskar: In the Censor Board, 
there are Members of Parliament. I 
may say that we do not put Members 
on the regional committees because 
most of the year they have to be here

Shri Tangamani: In the Calcutta 
Regional Committee, there is Shnmati 
11a Palchoudhuri

An Hon. Member: She was there

Dr. Keskar: There may be an ex
ception here and there, but normally 
that is not the practice.

Shri Sadhan Gupta: It happens like 
this Another film depicting one as
pect of the revolutionary movement 
in Bengal had the same difficulty

Mr. Speaker: Is the film 42 running 
now? . 1  £

Shri Sadhan Gupta: It did run after 
a considerable tune But initially it 
was censored outright and was not 
allowed to be axhibited. There was 
another similar film regarding an as
pect of the revolutionary movement in 
Bengal which was called Bhulinai? 
That was also allowed to be 
exhibited after considerable mutila- 

ition

This is not all. I find in this BUI 
that one of the principles of censor
ship is the maintenance of relations 
with foreign powers. In that aspect 
also, films like Iron Curtain have 
escaped the Board of Censors’ scissors 
and have been exhibited. Foreign 
films slandering our progressive forces 
in our country like “Bhowani Junc
tion" escaped the Board of Censors. 
But the worst part of it is not this; 
the worst part is that the most degrad
ing, depravmg films have been allow
ed freely to be exhibited, even in 
spite of censorship. Crime, sex per
versity, gangsterism—these are the 
stock m trade of most of the films 
which are allowed to be exhibited, 
and it is a wonder how these pass 
through the Board of Censors.

I am not against depiction of crime 
or sex or anything of that kind. I am 
not a puritan who shrinks from the 
very idea that love or love scenes 
should be shown m films. But what 
I object to is that these are not shown, 
ac they should be sh'own, m order to 
create an abhorrence or create a 
healthy hatred against certain anti
social tendencies, whether by way of 
sex life or by way of cnme or gang
sterism. They are not treated m that 
manner. The whole idea is to glorify 
and to present the baser aspects of 
the passion of love and to glorify it, 
to present crime and gangsterism 
with a view to exalt it. This is the 
way our censors let films exhibited

Shri Mahanty has deprecated the 
idea of decrying American films. I 
do not decry every American film. 
Shn Mahanty says that there are 
many good American films. If there 
are many good American films, un
fortunately they are not exported to 
our country. I know that there is 
perhaps only one American producer, 
Warner Brothers, who show films at 
a high standard generally. As regards 
other American producers, I think 
they are setting the worst example in 
our country. I am not against Ame
rican films or British films—whether 
they are American or British or films 
of our own country—I object to the 
kind of depraved themes that they
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use aa their stock in trade I object 
to films, whether they are American 
or British or Indian, which have for 
their stock in trade themes which 
deprave society, themes which cor
rupt youth, themes which are not fit 
to be shown to our children, in fact 
to any civilised human beings Those 
Alms should be decisively and deter
minedly censored and not allowed to 
pass through the censors’ scissors

Unfortunately, in this respect, many 
o f our Indian films imitate and emu
late the films which come out from the 
United States The result is that we 
find that we have a cinema which is 
a problem to every deccnt man in our 
country We do not know how to 
educate our children It is, of course, 
a very desirable thing that the pas
sions of human beings should form 
the subject of film stones for what
ever they are worth But what they 
do is not to utilise the passions for 
the purpose of art, *what they do is to 
treat those passions, whether love or 
other things, in such a way that they 
seek to revive exactly those tenden
cies, those base instincts which we 
through ages have learnt to control, 
order and discipline in the interest of 
social cohesion and social decency Is 
that to be permitted* Yet, the hon 
Minister in presenting the Bill says 
that no principle is involved m the 
Bill

What is the position today* We 
find that as a result of the kind of 
themes shown in the cinemas, we 
have a peculiar kind of depraved 
interest You know about the film 
star craze I would not be averse to 
a person admiring the artistic acumen 
o f a film star But, today, that is not 
the outlook from which a person 
approaches a film star The attach
ment is not to her artistic powers but 
tbe attachment is to things of hers 
which are not fit to be mentioned In 
a word, it is difficult to bnng up our 
children m a healthy atmosphere in 
society Yet, we are told that no prin
ciple at all is involved It was neces- 
-mry that the hon Minister should
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have taken this opportunity to formal
ly declare a policy, on the one hand, 
of clearing the cinema world of the 
abominable tendencies that are becom
ing too manifest in our cinemas unfor
tunately which are utterly foreign to 
our traditions—and I should think 
utterly foreign to the true traditions 
of almost all the countries in the 
world—and he should also have deci
sively assured against political censor
ship of films This can be easily done 
by appropriate directives And, if the 
hon Minister assures us that through 
appropriate directives he would see 
that the Board of Censors help to clear 
society of the filth that has accumu
lated due to the depravity of the 
cinema world, he will have the thanlrn 
of every decent man in this country 
So m his reply, I at least expect such 
an assurance from him

Apart from the activities of the 
Board of Censors in improving the 
standards of our cinema, it is neces
sary of offer considerable encourage
ment to those who will produce pro
per films The film is a very potent 
instrument of our cultural develop
ment and of a decent social life Today, 
as against the baser kind of films, we 
need a plethora of films which will 
propagate a more healthy aspect of 
social life through stories and fea
tures And, for that purpose those 
who would be willing to produce this 
kind of films need financial and other 
encouragement Mere State awards 
will not do, substantial financial 
encouragement is necessary

It is well-known that if a film 
trades on the baser instincts of man, 
then, it has readily a box-office 
because it attracts a class of people 
who can pay and who do pay and so 
it is an easy financial success While, 
on the other hand, the standard set 
by these films is such that today 
everyone looks at that kind of thing— 
something by way of sex appeal, 
something by way of thrillers, crimes 
and gangsterism etc, and other films 
which are based on healthier tenden
cies fjnd some difficulty m getting a 
proper box-office return They are
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[Shn Sadhan Gupta] 
not resourceful enough, they have not 
the power to advertise aud that stauda 
a  ihair way. Therefore, considera
ble financial encouragement must be 
given to them in order to improve the 
standards of our cinema world.

Lastly, I would join ray own voice 
with the insistent demand that has 
come from different sections of this 
House in urging upon the Government 
the necesstty of production of chil
dren’s films m large numbers In the 
Soviet Umon there are very nice chil
dren’s films, but, in our country, we 
sadly lack them We have plenty of 
themes

JB*fx JKsftendm Prai»p /Mathura.) 
Sir, after him can 1 say a few words’

Mr. Speaker. Yes
Shri Sadhan Gupta: We have plenty 

of themes to create very instructive 
and healthy children’s films We have 
our folklore, we have our nursery 
rhymes, and, I can say from the expe
rience I have of Bengali nursery 
rhymes at least, they make very good 
children's films and would really be 
very in valuable m the entertainment 
and instruction of our children, and, 
perhaps, even to adults Therefore, I 
/nuit urge upon the hon Minister with 
all the emphasis at my command to 
look to the production of children’s 
films on the basis of suitable themes

Raja Mahendra Fratap. I never 
see cinema Why do I not see a 
cinema’  Because the cinema films 
create such emotions that are not 
really very good, low emotions

"Sluri Eaawara Iyer: Better see one
Baja Mahendra Fratap: And the

people who make cinemas are not 
really livutg a moral life—I know

Mr Speaker* No, no

Baja Mahendra Praiap. They live 
very bad lives and from them only 
evil ideas can come out.

Mr. Speaker: Order, order The
hen Member ought not to make! such

Who are engaged in the cinema enterv 
ftrue or th» cinema industry. Of 
course, there are bad people in every 
matter Possibly, there may be a 
greater tendency in this industry more 
than in anything else But, on that 
ground, let not everyone be tarnished 
With the same brush

Baja Mahendra Fratap: Good, most 
of them live bad lives I was m Holly, 
wood also I saw how people were 
living there They live in great luxury 
Ordinary people—some our own peo- 
Dle from India—were living as 
l*rinces, this and that, and I was their 
guest They were very kind to me 
$ut, I knew behind them there was a 
lot of love affairs

What I say is this We have Jto take 
into consideration what kind of people 
are making the films and what is the 
object in making these films They 
■hake film.-) only to make money and, 
therefore, they appeal to very low 
Omotions of the people, because only 
by that method can they get more 
money So, we have to consider what 
kind of people are making the films 
And what is the object in making 
them

Then, we have also to consider 
When people are appointed as Censors, 
What kind of life they live, because 
if these people who are appointed as 
censors are people who are drinking 
or who are going to cinemas, they are 
not the fit people to be censors So* 
1 say, in all cases we have to consider 
What kind of life our people are living 
1 have always been insisting on it I 
Was not allowed to speak about the 
rent question, but there also I wanted 
to say that the object should be to 
make a healthy and happy society

Now, m this film business, we can 
rea ly  do great service, because, 
through films we can give the right 
kind of education But, it is not given 
For instance, there are many subjects 
Which the common people do not 
know For instance, in these films
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pictures of different countries can be 
rahown. For instance there were ex- 
(.partitions sent to the South Pole. They 
:0*n show those things which we can
not see here Through films we can 
see those things What I say is tills. 
In this film business new thought 
should be brought in; and that new 
thought should be that we teach mora
lity to tbe people

I may also say that sometimes false
hood is brought into these films. I 
went to Calcutta A friend insisted 
that I should see a certain film. I 
said, I never see films He said, 'Your 
are shown m that film’ When 1 asked 
him- ‘Am I shown in that film’, he 
said, ‘Yes' T asked, ‘What is that 
film7’, and he said Bagha Jyotin I 
was shown there with a big turban, 
I wa» shown there in a German office 
Of course J could not recognise my
self in that film Then I was shewn 
with a big sword in my hand and a 
Jot o1 soldier; behind me, fighting the 
British troops The object of the film 
may be very good These people are 
very kind to me. but historically the 
film is not corr<‘ct So I have to say 
that very truthful films should be pro
duced If they had only asked me to 
appear in that film I wou’d have 
agreed, but what was the use of mak
ing a substitute like this when I was 
here’
IS his.

Mr. Speaker: The hon Member is 
not willing to see a film but is pre
pared to act m it'

Raja Mahendra Pratap: I sav that 
the theme of the films must be correct 
1 only formed an army composed of 
ASridis and these Afndi soldiers 
•ought at mv bidding, but I was not 
there.

£v*ry story 111 the film must be 
w ry  correct and if, for instance, it is 
md7 an imagination then that imagi- 
—tin  should not show some great 
jwraonalities like Rama, Krishna, 
S a ftt  and such great historical and 
aa&giotis personages in a false fora. 
You perhaps know that sometimes

pictures of Buddha and Krishna are 
made. They also import into it love 
affairs which really should not he 
there, because we respect Shri Krishna 
and it is a very wrong thing to mis
represent him. I am a Brajbasi; I feel 
shocked when they show that Shri 
Krishna and Radha had certain love 
affairs, and sexual connections It is 
quite wrong Our Lord Shri Krishna 
lived only for twelve years in Braj. 
A twelve year child cannot have 
sexual instinct. What is the idea of 
showing these7 It is a shame for our 
country So I say that these people 
who are making films should not 
depict our great religious lords in 
such a way that it creates a very bad 
impression upon the people

I am a Brajbasi, I come from Brin- 
daban People wrongly believe that 
Sn Krishna indulged m sexual love; 
they make all kinds of sexual love in 
our town Poor Bengali women come 
to Bnndaban Some people say that 
Sri Krishna was in love with Radha, 
so we may also love m the same way. 
This i-> very wrong We should show 
proper respect to our great personali
ties of the past and we should not 
show them in a way that they are 
rather degraded in our imagination

Our films can do a lot of good if 
thev are properly directed. How to 
direct them in the correct way is a 
very important question. I have 
always been impressing on our Gov
ernment that we have no lack of good 
persons in our society We have very 
honest, sincere and nice people. Some 
of them are in Rishikesh, in Mathura, 
in Hardwar and elsewhere. They are 
very good people; they are honert 
people and lead very pious lives. They 
can be asked to come here to censor 
these pictures and they should readily60 'so,—not these government officials 
who are sometimes going to cinemas,
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[Raja Mahendra Pratap] 
sometimes going to tea parties and 
sometimes indulging in heavy dinner*. 
These are not the right people for 
censoring our films.

I myself see that there is corrup
tion everywhere. There is corruption 
in courts; there is corruption even in 
elections and there will be corruption 
in films also, if you move in this man
ner. I would request the Government 
to invite those people; we can give 
them good quarters and ask them to 
show us how to make our society 
moral. We can even ask them to enter 
the film business along our lme of 
thinking. When I say film business,
I do not mean it m the ordinary sense, 
not with a view to making money, but 
with a view to making society more 
moral 1 am never tired of repeating 
that in every aspect of our life we 
should insist on morality. There is no 
question of party in this matter— 
Congress, Communist or any other. We 
want moral society, to achieve that we 
should come together

We should see to it that no Member 
of Parliament indulges in anything 
which n immoral, because it is we 
who make the laws for the whole 
country, for the whole society. If we 
do something immoral, if we do some
thing against the laws, how can we 
make laws for the country’  How will 
they be obeyed’  Why will they be 
obeyed, if people see that those who 
make laws do not observe them If 
we ourselves do something against the 
laws, against eternal moral laws, how 
will people m the country obey the 
laws’

I often see my friends laughing 
when I speak Today’s Hindi paper 
Hindustan says that I am considered 
by my fellow members as Sankt Raja 
(Ecentnc). My sankipan was that 
when I was only twenty years old I 
renounced my half property. This 
was my sankipan. I gave away half 
my property for philanthoropic pur
poses and the schools and colleges 
founded then are still going on. I left 
my country, 1 left my family I 'left
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everything and went to Germany to 
make India free. This was my second 
sankipan. My third sankipan is that 
when I returned home, it was quite 
possible that I would have become a 
Minister; I would have become a Gov
ernor or an Ambassador, but I did not 
accept any such offer. This is my 
fourth sankipan that I am still fight
ing, I am still rebelling against this 
wrong system of government This 
wrong system of government was built 
up by the British for the British only 
to suck the blood of the country. That 
system of government is still going 
on I am not a communist; but I say 
you (communists) are nght when you 
correct these people who are doing 
mischief m the country. I do not say 
that to you as communists, but as 
good men. I say let us combine all 
our forces Our country is in danger 
There is danger of war with Pakistan 
Tliere are so many dangers. I spoke 
in the Defence Committee and 1 ask
ed Pandit Nehru to allow me to undo 
Pakistan; I can undo Pakistan

Mr. Speaker: Order, order Thai
has nothing to do with cinemas

Raja Mahendra Pratap: I have
finished I only say this Let us com
bine all our forces to safeguard what 
we have got and proceed further along 
the lines of progress—progress in the 
line of morality, not progress in mak
ing big houses and big hotels and mak
ing all kinds of comforts for the tew 
That should not be the progress we 
make, we must insist that not one 
individual remainh without work 
and without bread

Shri Radha Raman (Chandiu 
Chowk) Sir, this Bill has a limited 
object and therefore, it cannot be 
said to be comprehensive It appears 
that the Government felt that the old 
Bill was not sufficient for this purpose 
and so the present Bill desires to make 
certain changes which are primarily 
related to having a board of film cen
sors In the previous Bill the Censor 
Board was governed by the rttas
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framed by the executive And it did 
not include the guiding principles 
which made that board or the Govern
ment reject any film, though in the 
Fundamental Rights of an individual 
as embodied in the Constitution, this 
was a governing factor In the amend
ing Bill this guiding principle is also 
included and is clearly defined We 
have at present many films that are 
coming to be exhibited and that are 
produced by the private sector I 
agree that the quality of the films that 
are shown and passed bv the present 
board is not of very hign mark Dur
ing the past few years, Government 
has tried to curb the tendencies which 
went to cater for bad tastes There 
has been a lot of improvement I am 
not a regular visitor of cinemas but 
T have seen some of the very good 
films that are produced by the indus
try It is one of the very big indus
tries that our country possesses and 
we can be proud of it But there is 
certainly great rqom for improvement 
m it It should be the intention of 
the Government that sufficient care 
is taken to see that the films produced 
m this country are of a high order 

The film, with all its glamour and 
charm has come to be a symbol of 
entertainment in modem society Al
most everyone irrespective of age, sex 
or creed is eventually affected by it 
The impressionable minds of children 
and the young people are all the more 
susceptible to its influence The 
Hoover Commission appointed to study 
contemporary social trends m the 
U.S A made the followirg observation 
as far back as 1933 which even holds 
good to this day

“Although the motion picture is 
primarily an agency for amuse
ment it is no less important as an 
influence in shaping attitudes and 
social values The fact that it is 
enjoyed as entertainment may 
even enhance its importance in 
this respect Any discussion on 
this topic must start with a rea
lisation that for the vast audience 
the pictures and ‘fllmsland’ have 
tremendous vitality Pictures and 
acton are regarded with a senous-
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Uess that is likely to escape the 
casual observer who employs for
mal criteria and judgment Edi
tors of popular motion picture 
magazines are deluged with letters 
from fans, unburdening them
selves of an infinite variety of 
feelings and attitudes, deeply per
sonal, which focus around the 
Uves and activities of those in
habiting the screen world These 
are filled with self-revelations 
'Vhich indicate, sometimes delibe
rately, more often unconsciously, 
the influence of the screen upon 
Runners, dress, codes and matter* 
of romance They disclose the 
degree to which ego stereotypes 
Riay be moulded by the stars of 
the screen”
Research conducted by psycholo

gists, educationists and social scientists 
in $ome of the Western countries re
veal that the impressions received by 
voung audiences after seeing pic
tures—made primarily from an adult 
point of view and especially with sex, 
crime and escapist themes—tend to 
inculcate in their conscious and sub
conscious minds an urge to live the 
typt» of experience the> have visually 
witnessed on the screen

So far as this important social pro
blem is concerned, the report of the 
Departmental Committee on Child and 
the Cinema appointed m Great Bri
tain known as Wheare Committee, 
paiticularly condemned the false 
values that cverydaj entertainment 
film inculcates, it says

A large numbei of films are 
expovng children regularly to the 
suggestion that the highest values 
m life are riches, power luxury 
and public adulation and that it 
does not matter very much how 
these are attained or used .We 
are convinced that the regular 
portrayal of false values is more 
Perversive and dangerous than 
the depiction of crime or impro
priety"
Although the imposition of strict 

and stiff censor regulations may, to- 
soifta extent, rectify this senous state
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of affairs, still, the commercial film 
has to present to its buyers all that 
which will make them forget, lor the 
tune being, the cares and worries of 
life In attempting to do so, more 
often than not, it succeeds m giving 
an unbalanced view of life and a dis
torted sense of values Thus, the 
only positive solution is that suitable 
entertainment films should be produc
ed especially for children and adole
scents Themes of these films should 
be within the comprehension of the 
child and should not only entertain 
but should elevate and educate them

Having said this, I would like to 
draw the attention of the Government 
to this fact They are legislating foi 
a Censor Board The members are 
required to be paid certain allowances 
It bhould be possible for the Govern
ment to see that proper censoring is 
available It is quite true that the 
present film industry i& producing 
largely films that are not of the high 
mark They are not having the impact 
of our tradition or the moral aspira
tions that our country possesses There 
is large room for improvement I am 
quite convinced that our Minister for 
Information and Broadcasting is 
equally eager and earnest I know 
that he has been fighting against 
heavy odds with the producers and 
those who are engaged in this indus
try to nn«e the standard of the film«. 
that are produced But the success 
so far achieved is not as much as we 
all would like it to have been There 
should be greater attention paid to 
this This can only be done if there 
is a proper board of film censors who 
have got the authontv and who are 
also given the blueprint which would 
enab’e them to reject a film or not 
reject a film I am sure that with the 
amending provisions that the Bill 
contains it will be possible to raise 
the standard of films and we shall be 
having films not onlv for adults hut 
also for children
' I Bay, Sir, that if the Film Enquiry 

■Committee’s report is read it will, he 
stfch that it recommended immediate

"&4XI Cinematograph
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action to be taken for centralisation 
of control over the production of 
films I find that no action has ao 
far been taken m this direction I 
am very anxious, and I would like to 
know if the Government has taken 
any steps in this direction I would 
like to know whether we can expect 
that there would be centralised con
trol over the production of films

I would further suggest that it is 
not correct for Government to leave 
the entire industry in the hands of 
the private sector Though we are 
producing documentaries and some 
film1- are produced which are only 
slightlv different from the documen
taries, I feel that in a big country like 
this our Government should establish 
a certain machinery whereby thfe pro
duction of nght types of films is made 
possible and we are able to guide and 
advise the persons who are now pro
ducing films as to what kind of films 
would suit our country, its traditions 
and its moral standards

With regard to children’s films, I am 
happy that there is a film society 
creatcd by the Government and some 
amount is made available to the 
society under which two films per 
year are required to be produced I 
somehow feel that this deserves 
greater attention to be paid by Gov
ernment, because it is in the young 
mind, it is at the impressionable age 
that we can influence and create much 
better results For a county like this 
wheie 40 crores of people are living, 
two films per year for children is very 
insufficient, very inadequate There
fore, proper attention should be paid 
to this side, and there should be more 
money available, more and more 
technical knowledge available, in 
order to enable people, particularly 
children, to Bee the right type at 
films More emphasis should be laid 
on entertainment At the same tittle, 
such entertainment should tie a Sort 
of education What I mean 4a, it 
should combine the entcrtatanwni 
aspect as well as the educational
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aspect of films. Films should not be 
.such as would not carry entertain
ment and education with them.

In this connection, Sir, I have a few 
suggestions to make. I will place 
them before the House very briefly. 
Firstly, a special classification of 
■children’s films should be made. The 
classification may be made Ijy a 
.specially constituted committee and 
not left to the Censor Board whose 
•object is negative. The Film Censor 
Board has only to reject a film, it does 
not perform any function where it 
has to suggest what types of films are 
to be made and what critcrias are to 
be adopted in order to help the pro
ducer to product' the right type of 
films. There should be some agency, 
some machinery, or at least power 
with the Censor Board to suggest to 
the producer about the right type of 
films that the country should have, 
the right type of films that the film 
.industry should produce.

1

Then, Sir, cinemahouscs should be 
persuaded to give shows of children’s 
films at a nominal rate, especially on 
•Sunday mornings. Mereley produc
tion of two films by the Children’s 
Film Society is not sufficient. The 
Government of India should give 
increased grant so that at least 12 
films are produced every year and one 
new film is provided to children every 
month. The film should also be con
verted into regional language versions. 
Here, of course, as the hon. Minister 
has already informed the House, some 
-of these films are being produced in 
the regional languages.

Sbri Easwara Iyer: Sir. I would
like to point out here that the hon. 
Minister stated yesterday that these 
films are being converted into regional 
languages. So far as I am aware, 
only one children’s film has been con
verted into Tamil and conversion of 
one film into Telugu is going on in 
Andhra. No other films have been 
-converted into regional languages, and 
the information supplied by the hon. 
Minister, I would respectfully submit, 
is not correcl.

Shri Kadha Raman: It is for the 
hon. Minister to reply to the point 
raised by my hon. friend. I was 
telling about some of the suggestions 
that I wanted to make in respect of 
the production of children’s films. I 
want to emphasise as much as I can 
that there is a great need for our 
attention being diverted to the pro
duction of the right type of films.

I find that in other countries a - lot 
of attention is paid by their Govern
ments. Greater stress is laid on this 
aspect in other countries. In Soviet 
Russia a children’s film studio was 
formed as far back as in 1936 and it 
made- a great number of children's 
films. Since 1947 all Soviet film 
studios are producing children’s films. 
Special cartoons, puppet films and 
popular science films are also pro
duced in a large number. Films are 
shown regularly in cinemahouses and 
at some places special cinemahouses 
have been established for showing 
children’s films. In Great Britain, 
Children’s Film Foundation has been 
formed by* the film industry. K 
receives an annual grant from the 
British Film Production Fund and the 
films are produced regularly. By 
convention films are shown in special 
children’s matinees all over the coun
try by the cinemahouses.

lastly, Sir, as I said earlier, there 
should be centralisation ot control 
over the production of films as was 
recommended by the Film Enquiry 
Committee. I will also suggest that 
there should be a national council put 
in charge of production bf films in the 
country. If there was such a council 
then it will at least give guidance and 
aclvice to the people who are already 
producing films. It will also induce 
other people to come into this indus
try and thus help this industry grow 
in a proper way. Of course, we have 
made quite a good progress—we can
not say that we have not made any 
progress—and all the credit goes to 
the Ministry, particularly our hon. 
Minister. But it will be admitted 
that there is great room for improve- 
menf. Even now some of the films

301 (Ai) L.S.D.—6.
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that are passed by the Censor Board 
are not worth to be shown even to 
our adults, much less to our children 
It will be good if members of the 
Censor Board are selected from 
experts and not from the industry as 
such Hie members should be select* 
ed from those who know the subject 
and who can guide people in the pro
duction of proper Aims in the country, 
so that the effect of films and their 
influence is far greater than what It 
a  today, and it is in the right direc
tion

With these few words, Sir, I thank 
you for having given me this opportu
nity 1 welcome this Bill and I hope 
it will go a long way towards improv
ing the present condition of film 
industry m our country

Mr. Speaker. The hon Minister

Shri C. K. Bhattacharayya (West 
Din#jpur) Could you alow me, Sir, 
to make some observations about this 
BUI9 I would not take more than 
5 to 8 minutes

Shri Bhakt Darshan rote—

Mr. Speaker* 2£ hours are allowed 
for this Bill Hon Members must have 
risen earlier Very well I will allow 
five minutes

Shri C. E Bhattacharayya. Mr 
Speaker, Sir, this Bill is good so far 
as it goes Fpr the first time certain 
principles of judgment for certifymg 
fclms have been laid down There 
has been an attempt to make the 
procedure a more perfect one and 
certain checks have been put in where 
there were none For that the Minis
ter deserves our thanks for having 
brought forward this Bill But, even 
tbep, I regret that he has not omitted 
from the Bill one very objectionable 
feature, and that objectionable feature 
i* Ihe provision for special certificates 
for films known as 'adult films' or 
films marked as ‘A  films’ .

Sir, for whose benefits are these 
special certificates being given? The 
“U” films which we see are certified 
so perfunctorily that at tunes they 
become repulsive to us, and the adolt 
films make the matters worse further. 
What I would request the hon Minis
ter now, even at this stage, is that 
he should abolish the special certifi
cate for the films known as ‘A* films 
If he does it, he would deserve the 
thanks of the public, and he would 
be acclaimed as one of the greatest 
benefactors of the cinema-going 
public

I have said that the 'A* certificate 
films are meant for the adults There 
are certain amendments that have 
been tabled, and which intend to 
abolish this provision in the Bill, t 
request the hon Minister to Accept, 
on his own initiative, those amend
ments, and abolish this vicious provi
sion Any film which is not worthy 
to be seen by all should not be shown 
at all That is my submission If you 
cannot provide films which are not 
toi universal public exhibition, do not 
provide them at all Let there be 
universal films or let there be no 
films at all That is my suggestion to 
the hon Minister

On a previous occasion, I had to 
draw the attention of the House to 
the perfunctory manner in which 
U” certificates are given, and the hon 

Minister kindly gave certain replies 
to what I said at that time I request 
the hon Minister to consider whether 
the provision for adult films does not 
make matters worse What is this 
provision for’  The underlying pre
sumption is that these films, if shown 
to non-adults, are liable to spoil1 
them If that is so I would ask, why 
is the necessity for spoiling the adults

13.32 hrs
[Mr D e p u t y - S p e a k e r  tn the Chair]

Do they not deserve your care and1 
do they not deserve your protection* 
If you are determined not to spoil one



*4*7 fmmategnph t» DECEMBER igsB Cmemuograph <42*  
(AnuntdmmU) BiU (Amendment) Sill

•action of the public, why then spoil 
the other section?

Now, who are these adults? Just 
lopk into the Bill. The existing Act 
says that an adult is a person who is 
a lad of 18 years. So, a lad who is 
merely 18 years old is permitted to 
see these sex-ridden films. I would 
draw your attention to another Bill, 
tjie Representation of the People Act 
Amendment Bill, which is also coming 
up for consideration in this House 
In that Bill, for the purpose of adult 
syfTerage, no one is an adult unless 
he has completed the age of 21. But, 
for seeing these sex-ridden films, one 
becomes an adult at only 18 years of 
age So, it comes to this. Our 
children will be exposed to these films 
when scarcely they have passed over 
the age of puberty, and that is my 
anxiety and that is my worry. I 
request the hon Minister to remove 
this worry of mine

Then I would also say that these 
films do more h&rm than is thought 
of I would give the Minister an 
instance Some films are marked or 
meant for adults only. That is how 
they arc marked out But everybody 
knows that children of much lesser 
age are allowed to see these films I 
have an example to give to the hon 
Minister, and that occurred in my 
own personal experience In a cinema 
house m Calcutta a film marked as
an adult film was being shown I
was passing that way There is a 
school nearby. It was an afternoon 
show, and the boys of the school were 
attracted by that forbidden fruit and 
they had left the school and were
crowding into the cinema house. I
came back to my office, called the 
photographer and got a photograph 
taken The photo was published the 
next day m the papers with every
thing shown—the name of the cinema- 
house, the name of the film, the mark 
that it was meant for adults and also 
the scene in which the striplings were 
shown crowding together to get entry 
Is this the sort of thing to be allow
ed7 The society should not tolerate 
such things If the hon Minister

wants, I am prepared to make 
Present to him of a copy of that photo
graph

Then, 1 have to draw the attention 
of the hon Minister to a letter appear
ing m the Ananda Bazar Patrika of 
the 17th December from the pen of 
one of the greatest litterateurs of the 
present day, Shri Tara Shankar 
B^nerjee I hope the Members of the 
House have heard of his name. This 
is what he says I would translate 
]t> for it is written in Bengali, though 
I am prepared to read the Bengali 
version. The hon Minister may also 
Set it translated for himself The 
Wl>iter says'

“I f these ug}y Sims are aliowed 
*0 be shown all over India for 
%ne full year, the part of the 
bublic which will be affected by 
these films will be enough to send 
to hell all the programmes of the 
Government of India, all their 
blans aiyi even the Independence 
<)f India itself

That is how Shn Tara Shankar 
Banerjee comments upon these films 
th^t are shown

Now, the “U” films, the films meant 
for the universal public are so marked 
for universal release If this is the 
coridition of the “U” films, I do not 
kn*jw what will be the result of the 
adijlt films that are being produced in 
society on this Shn Tara Shankar 
Baherjee makes another comment.

tar Deputy-Speaker: He should be 
brief

fchri C. K. Bhattacharyya: I am
qubtmg the opinion of one of the 
greatest litterateurs of the country, 
anq I think the Members of the House 
shQuld have some respect for the name

Shri Tara Shankar Banerjee

fehri Mahaaity (Dhenkanal). Pro
duce documentaries

Mr. Deputy-Speaker: We have every 
respect for that gentleman, but the
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speech of the hon. Member has to be 
concluded within time

Shri C K Bhattacharyya: I did not
raise any objection when Shri 
Mahanty was speaking from his brief 
yesterday. I found he was speaking 
from his brief I do not object Shn 
Tara Shankar Banerjee makes 
another comment which the hon. 
Minister might take note of He says:

“W«£T TO fiw ^
5>3S[ 1"

“Amrita-Tnshnarta Manuser 
mukhe Bis Tule Deoa hatchche” .

That is to say,—

“The people had asked for the 
Amrit, and what these films arc 
serving to them i«. poison”

That in fiom the pen of Shn Tara 
Shankar Banerjee and not from one 
who may be considered by my friend 
as a puritan or something else I am 
glad that I have got Shn Tara Shankar 
Banerjee on my side

Again, Shn Banerjee sajs this. He 
ib a member of the Advisory Panel 
of the Calcutta region He says

"As a member 01 the Advisoiy 
Panel. 1 found myself unable to 
check this, because I lack that 
power”

So, 1 would draw the attention of the 
Minister to this particular letter I 
would also draw his attention to 
another aspect

19 DSCKMBER 1956 Cinematograph 6430
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Shri Mahanty:
novels’

What about the

Mr Deputy-Speaker: The
Member should conclude now

hon

in Calcutta The police in Calcutta 
have become worried as to how these 
“IT films and "U”  certificates are 
given They have approached the 
Chief Minister for powers to check 
them. They say that they want to 
check these films that are being shown 
and that are calculated to produce 
very great injury on society, but since 
the Board of Film Censors, in their 
wisdom, have given the "U” certificates 
for such films, they are unable to take 
action. This matter has been taken 
up by the Chief Minister, and the 
hon Minister of Information and 
Broadcasting might make a reference 
to Dr B C Roy if he wants.

Mr Deputy-Speaker: The hon.
Membci should conclude his speech 
now

Shri C. K. Bhattacharyya: I would 
like to make another suggestion The 
Board of Film Censors have been 
given certain powers to check films 
I would request the hon Minister to 
give them powers to check publicity 
material as well, because these publi
city materials do a lot of harm Parts 
of the films that are excisised by the 
Board of Censors are exhibited in 
poster:-, g.i mg them a life-size 
appearance Pictures appearing m 
the film-'how have a fleeting passage 
over the eyes, but if they are given 
a static representation before the eyes 
on the public thoroughfares, that is 
more injurious, and that affects the 
people, willy-nilly, the people have 
go< to see them because they are 
exhib.led on the road

Therefore, 1 would request the hon. 
Minister to give power to the Board 
of Fi!m Censors to check the distri
butors who serve the publicity 
materials and. if necessary, by putting 
some penal provisions

Shri Bhakt Darshan rose—

Shri C. K. Bhattacharyya: I would Mr. Deputy-Speaker: 1 will give
draw the attention of hon. Minister the hon Member an opportunity to
to another feature that I have seen speak during the clause-by-clause
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consideration. He could say then 
whatever he has to say.

Dr. Keskar: I am grateful to the 
hen. Members for the interesting dis
cussion we have had on this amend
ing BiU. I have been listening very 
carefully to the various points that 
have been made. I'might assure them 
in the very beginning that all the 
points that have been put forward 
will receive very careful considera
tion from me.

At the very outset, I would like to 
confess that the Bill never made the 
ambitious claim of dealing with the 
film industry. I made it clear that 
it is a procedural Bill meant to clarify 
the main Act, which is meant for 
censorship and exhibition of Aims. I 
agree with the observations made by 
hon. Members that a Bill more com
prehensive, which might put the 
industry on a better basis would be 
desirable, but that is a point which 
has not been taken up in this parti
cular Bill. So, th? suggestions made 
by many hon. Members, however 
useful and constructive they may be, 
cannot form a part of this BiU.

I am conscious of the importance 
of the various problems which face 
this industry. Hon. Members have 
tried to make the point that Govern
ment has not tried to do anything io 
tackle the important problems and 
therefore, before coming to the Bill 
itself. I would therefore deal with 
some of the points raised here in a 
general way. On the floor of this 
House, in the course of the debate on 
the budget and on one or two other 
occasions also, I have mentioned these 
points, but I would like to repeat 
them here. That is mainly regarding 
the Film Enquiry Committee report. 
Hon. Members might remember that 
about three years ago, I made a 
detailed statement before the House 
as to what action we could take and 
what action we could not take and 
why. Some at the constructive and 
important suggestions made by the 
Film Enquiry Committee have been 
taken up by us and I will only men
tion two or three.

The first is the Film Institute; the 
second is the production bureau or 
pre-censorship bureau as it is called 
sometimes and the third is the Film 
Finance Corporation. About the Film 
Institute, I might say that the pre
liminary work regarding the institute 
is nearly over. The same might be 
said about the pre-censorship bureau. 
In fact, if it had not been for the 
financial crisis of the last ywar or year 
and a half, we would have been able 
to take up this question much earlier. 
The same applies to the Film finance 
Corporation. There the preliminaries 
were already over, but due to the 
financial crisis, we had to hold it over, 
notwithstanding our earnest desire to 
set up the corporation. But in spite 
of all these difficulties, we are now 
going to have a finance corporation 
on a more modest scale for the time 
being, expanding it when more money 
becomes available and then all the 
points made regarding helping the 
industry financially can also be effec
tively dealt with.

Thero is one thing which I would 
like hon. Members to remember. It 
is no doubt true that this is a very 
important industry. It is one of our 
big industries, but it is quite different 
from most of our other big industries. 
That point has to be borne in mind. 
There is no uniformity in the various 
units in this industry. Every individ
ual unit varies from the other. The 
products also differ according to the 
talent and genius of the individual 
producer or unit. The financial 
structures of the units are of varied 
complexity and entirely different 
from each other.

There are a number of trade orga
nisations in this industry. There is 
also an all-India organisation, though 
unfortunately it cannot be said that 
in spite of these organisations it is a 
well-organised industry in the sense 
of the textiles or any other big indus
try of the country. So, what I would 
request hon. Members to bear in 
mind is, when we want to make any 
effort*to organise or to build up the
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industry on a sound foundation, we 
Have dilBcUlty in taking steps, Because 
firstly the industry itself has to be 
ltBit into a coherent organisation. 
Tfiere are many important hurdles to 
t!r*ftisgress in that direction. When 
that is >lene—and the problem is 
engpgtng our attention—we can cer- 
Uftly take steps to organise the 
industry as an industry; it is not a 
question of censorship with which I 
snrn dealing with now.

Leaving aside these two Or three 
important points, there was the ques
tion about the film industry having a 
Film Council. About this, I made a 
statement in April giving the reason* 
why Government felt it was not 
possible to establish it on the basis 
suggested by the Enquiry Committee, 
because the financial burden of that 
council would have fallen on the 
Government and the Council was in 
an overwhelming majority represented 
by interests over which the Govern
ment had no control, Government was 
not in a position to say as to what 
will be the financial commitment and 
they wanted to have a better under
standing from the industry itself as 
to how they should proceed before 
establishing such a council.

My friend, Shri Mahanty, has made 
a speech which has questioned the 
very basis of the Bill or rather the 
Act which the Bill is going to amend. 
1  have listened carefully to his 
speech and I am afraid that in spite 
of the arguments which he has tried 
to labour, the issues he raised do not 
appear to me to have much to do with 
the present Bill itself. No doubt the 
hon. Member is free to raise any 
iJttjtortarrt question he likes, bat he 
has mainly raised the question as to 
Whether there should be censorship 
by Government or not. This matter 
has been discussed on the floor of this 
House not once, but two or three 
times arid quite elaborately. I do 
not think it need be repeated again, 
baft in passing, I would like to mentldn 
tKttt as fir  as I' have been abje to

gather, the opinion in the country ttbdt 
in Parliament is definitely and strong
ly in favour of having oensonhip «C 
an effective kind.

The mass impact o f films as a 
medium has been elaborated time 
and again by hon. Members. Mr. 
Mahanty has quoted the examples of 
USA and U.K. We need not follow 
the U.K. and the USA every time and 
in every thing. No doubt we can take 
from them and from other countries, 
whatever good things we can. But w* 
need not take everything from them, 
if that thing is not suitable to Our 
country or our society. Moreover, wc 
must remember that in this matter 
the Constitution itself recognises cen
sorship. It is in the Schedule and the 
Central Government has been con
sidered the proper authority regard
ing this matter. The Constitution also 
recognises the right to put reasonable 
restrictions m the interest of various 
subjects important *o the community, 
which for the sake of clarification, we 
have mentioned in a clause of the Bill 
itself.

Public opinion is emphatic about 
censorship; not only that, in the de
bates that took place here and in the 
Rajya Sabha, the overwhelming 
majority of Members have been very 
critical of Government for having a 
mild and lax censorship and they have 
insisted on a stricter kind of censor
ship. I am, therefore, not able to agree 
with Shri Mahanty, and also as I said 
this does not form a fundamental part 
of the Bill itself.

Then, the question was raised by 
Mr. Mahanty and Mr. Hem Barua 
about the definition of decency and 
morality. It is not possible to lay doWtf 
any clear or rigid definition. This wfei 
discussed many times. I remember it 
was discussed in the budget debate ifr 
19$3 and 1954 in this House. Decency 
and moraflt? are SdClaf cOficetfts ahct 
they are really social standards ot  
behaviour of any particular communi
ty. iftey will have to be judged by
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this standards laid down by the ctom- 
xounlty In our country. Broad princi
ples can no doubt be laid down for 
the guidance, but there will always be 
difference of opinion between individ
uals or between groups regarding 
what is decent and what is not decent 
and what is moral and what is not 
moral There can never be any unani
mity at any tune, however great the 
•details of our definition might be In 
■specific cases if there is any difference 
it will ultimately have to be left to 
the law and to the courts if and when 
necessary That happens m every case 
It c*n happen in this case also We 
«an only lay down the broad general 
principles regarding this matter I 
agree that' we should' try to fiave the 
general principles as clear as possible, 
but to go beyond that is neither possi
ble nor practicable 

Shn Mahanty suggested that the 
Bill b »  circulated, because the guid
ing principles are being included here 
Even if the guiding principles are 
not included, they will be there, 
because we have to be guided by 
those principles The reason foi put
ting them here is for the future for 
any change m the directive it should 
be clearly understood that those 
who make changes should be 
guided by those pnnciples and by 
nothing else Even if he is opposed to 
the clarification of the present clauses, 
the reasons advanced by him do not 
appear to be convincing at all He 
says that statutory censoiship should 
be abolished Well certainly we can 
discuss this question at some other 
time and we can go through the moral 
principles involved, the freedom of 
thought and other things which he 
wants to maintain But I do not think 
that the present is the time, more es
pecially m view of the opinion that has 
been clearly expressed m this House 
about the necessity or justification for 
censorship 

Repeated mention was made about 
children’s firms It is an important 
subject When films have become the 
mass medium and have mass impact, 
the necessity to have children’s films 
is obvious At the same time, we must

remember that it is not so easy, as it 
n»ay appear, to make children's films, 
tl\at is, films which will be enjoyed 
ai\d understood and interpreted by 
children as the adults will interpret 
a«tult films This is a very specialised 
sHbject requiring special knowledge 

child psychology and to  artistic 
uhderstandmg of children's minds I 
submit to hon Members that though it 
is desirable to establish in the country 
irlstitutions for producing children’* 
®lms, it cannot be done at will or by 
lssumg an order When we thought of 
t a c k l i n g  this question we found it 
difficult even to get specialists who 
hftve tackled this question in our 
country Therefore, in the beginning 
'^Wernmenf tfiougfit j( woa/cf 6e  ad
visable not to tackle the matter them- 
seives but to entrust it to a society 
which will give its whole time to 
tf\is subject, and that is why the 
Children’s Films Society was establish- 
^  When the society was established, 
we expected the society to take 
ub work throughout the country 
^ e  asked the Society, and en
couraged it also to establish in all 
the States and all the regions regional 
children’s film societv, at the same 
tnne encouraging the State Govern- 
ments also to establish regional 
children’s film society so that the re- 
8*bnal children will get their regional 
approach which is absolutely essenti
al and suitable children’s films will 
be produced The preliminary work 

the society has been of a very diffi
cult nature In fact, they had to 
£rbpe a little and it is only after that 
thty could go into production

'While I would hke them to produce 
m()re and better and larger number of 
pictures I would urge upon Members 
thfct the problem bristles with difficul
t y  and so they should be sympathet- 
1C to the society and should try to go 
t0 its help and understand its diffi
culties

Now let me make it clear that the 
Government of India establishing a 
Children's Film Society does not pfe- 
clW e any state or any region frdfei 
establishing similar societiw In fact.
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[Or. Keskar] 
we have gone out of our way and have 
asked the States to do that We have 
said that the Society will give them 
every 40rt of help in establishing such 
rgional societies

No doubt, m the beginning they 
produced one or two pictures They 
might produce double the number of 
pictures m the years to come Obvi
ously, during the first few years they 
cannot produce good films on a very 
large scale Now they are trying to 
establish branches called State Child* 
ren’s Film Societies, with whose help 
they will be able not only to convert 
pictures produced by them into all 
the languages but also to get special 
pictures produced in the various 
languages 

I agree that the progress made is 
not great But the problem also is very 
complex and difficult So, we should 
not be unduly harsh on the society 
which is trying to do a veiy difficult 
job It is composed of eminent men 
and women who are interested m 
children’s welfare and in this problem 
and are trying to devote the best part 
of their time for this work If Mem 
bers have got any constructive pro 
posal regarding this matter let me 
assure them that we will certainly 
try not only to sympathetically listen 
to them but also to put them into 
practice because we are as much 
interested as they are in the produc
tion of children’s films

Mention m this connection has been 
made to children’s films produced in 
Russia and other countries

Shri Tangamani: How many films 
have been produced here7

Dr Keskar: I cannot give the exact 
number It is not two They have pro
duced two major feature films They 
have also produced three or four 
smaller films I will certainly 
furnish to the hon Member the 
number of films that have been 
produced and all the other details If 
he has any suggestion to make, I am 
quite prepared to discuss them with 
him We are as much interested ia
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producing good children's films as they- 
are

Shri Esawara Iyer: For the infor
mation of the hon Minister they have 
produced three feature films and. 
adapted two foreign films

Dr Keskar: No I am sory, I dis
agree with the hon Member

Shri Easwara Iyer: That is what w*
find

Dr. Keskar: They have produced 
shorts which cannot be called films in 
the proper sense, because they are 
small That is why I could not give 
the exact number But I can give all 
the details to him

Shn Easwara Iyei made a criticism 
about the conversion of these films 
into all the languages I did not say 
Ihey have been converted but that they 
are being converted We have made 
it a point to insist on the society that 
they should try to ĉonvert the films 
into all the languages, priority being 
given to the southern region Probably 
they have begun with Tamil I am 
sorry I would ask them to take up 
Malayalam also and it will be done

Shri Easwara Iyear. In fact, there is 
a committee in Kerala State with our 
Chief Minister as Chairman

Dr Keskar In fact, in future the 
State organisations and the central 
socicty will work together and films 
produced m one language will be con
verted into the other and films found 
to be of all India appeal will be con
verted into all the languages These 
are some of the teething troubles and 
I hope hon Members will not be high
ly critical of the society, because it is 
trying to tackle a very difficult mat
ter

Theie has been a general criticism 
about the various sins of omissions 
and commissions of the Censor Board. 
This if I may make a general obser
vation, is not an easy subject to tac
kle Censorship is a negative action 
It is not a positive step. A t  Censor
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has to see if there is anything objec
tionable. That_ also he has to see 
under the guidance of directives which 
have a very limiting character. I 
would like to stress this specially 
Even if the censor finds a film crude 
and generally vulgar, he cannot ban 
the film under the limitations of the 
present law. He has to take up only 
specific objectionable things and cut 
them out and say: “unless you cut it 
out, I will not certify this film’'. No 
doubt this is sin in my opinion, a very 
unsatisfactory state of affairs But 
there it is. The limitations have to be 
borne m mind before we rush to 
criticise the censor I do not say that 
in every single matter the Censors 
might be right They have to judge 
hundreds of films and thousands of 
scenes and probably in judging speci
fic scenes a particular sitting of the 
Board might have made a mistake m 
our opinion and in the opinion of the 
majority of people It is possible We 
have to make an allowance for human 
errors

14 hrs.

Shri Hem Barua (Gauhati)- It is 
human element.

Shri Easwara Iyer: Human falli
bility, I should say

Dr Keskar: But there is always a 
redress available to any aggrieved 
pei son The redress js not only at one 
place There are a number of redress
es available. That is the only thing 
we can do We cannot have a foolproof 
censorship That is humanly not possi
ble I am not saying that I am trying 
to protect every possible decision of 
the Board. What I am saying is that 
they have to carry out a very diffi
cult task and here and there their 
decision might be subject to criti
cism or might create a difference Of 
opinion. We have to keep this general
ly in view.

As I said, our powers are limited 
and unless the House is prepared—I 
have said this twice before on the 
floor of the House—in specific matters

to give powers to the Board of a wide 
nature so that undesirable films to- 
which Shri Sadhan Gupta made a 
reference and with whom I entirely 
agree, can be stopped, we cannot do- 
anything. If hon. Members are pre
pared to come to discuss and agree 
with me, we can certainly ask that 
such powers should be given. But 
until they are given, I confess I am 
helpless m the matter. I will have to- 
mtfve within the ambit that is laid 
down. If Shn Easwara Iyer, who is 
a very talented lawyer, could sug
gest to me some other ways also,
I shall be very grateful to him.

Now, there is the other aspect, t e , 
the constructive aspect, which has been 
stfesseA ’ey 'non 'Wiem'bers 1 agree 
with them that the work of improv
ing films is not a negative thing But 
lot me again stress that this Bill is 
entirely for the purpose of improving 
the censorship and not for improving 
films That can be done through a 
separate Bill or a separate Motion. I 
ard in agreement with hon Members 
on the general proposition that has 
been placed, t e . that we must do- 
something to raise the standard of 
films in the country and should have 
some desirable and better type of 
films produced But this is something 
which icquires plenty of money, 
because production of films is a costly 
business and we will have to invest 
a large amount of capital either in 
giving a subsidy for good films or m 
producing some films. Fof example, 
West Bengal Government produced 
the film Pather Panchali On all these, 
we will have to spend a good bit of 
money Parliament controls the purse- 
strings and this question can certainly 
be considered actively if hon. Mem
bers feel that we should spend money 
for this purpose with a liberal hand. 
If we take our present difficulties into 
consideration—I am talking Of the fin
ancial difficulties—I am not sure whe
ther we can make large amounts of 
money available for this purpose at 
present. When we are m a slightly 
easier position, I certainly would like 
this question to be taken up. I would 
certainly like that we encourage gcto#
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[Dr Keskar]
Alms I hofc that the Film Finance
Corporation, which we propose to es
tablish on a more modest basis, will 
be able to help in this direction, 
which Shn Easwara Iyer and Shn 
Sadhan Gupta have indicated

Shn Bhattacharyya and, I think, 
Shft Barua also, referred to the ques
tion of ‘A1 and ‘U’ films Now, this 
is a difficult question I agree that 
the enforcement of ‘A’ films is not 
done as it should be

Shri Hem Baraa It is difficult 
also

Dr. Keskar. It is no use rushing 
and criticising this Ministry for this 
I have made it clear many times 
that the enforcement of rules regard
ing entrance in a theatre is controlled 
by the Police and the Home Ministry 
of that particular State We have 
nothing to do with it except the cen
sorship of films It is not a Central 
subject according to the Constitution 
We lay down certain general 
rules for exhibition and it is 
for the Home Ministry of the 
State ctoncerned to enforce them 
I just cannot do anything in this 
matter In fact. I have drawn the 
attention of the Police authorities of 
the various States that they should 
take greater and more vigilant steps 
to enforce these rules

Now Shn Bhattacharyya thinks 
that because this is not enforced and 
cannot be enforced, we should abolish 
it

Shri C K Bhattacharyya- Some
thing more than that This thing is 
vicious in itself Therefore it should 
be abolished May your goodself be 
kind enough to accept the amend 
ment fit Shn Bhakt Darshan’

Dr. Keskar. Your argument »  all- 
pervading You mean to say that 
from every point of view it is bad 
I am not prepared to agree with you 
There are films which adults will 
understand and will not be affected 
by them, but children will certainly 
be affected by them. This is a point

of principle which we csft discus# 
length

Shri C. K. Bhatttfbum : An SI
year bid lad is an adult 1 atn itftt 
prepared to allow my boy of 18 jfoan 
to be exposed to such films

Dr Keskar: If the discussion it 
only foi* the narrow limit of 18 to 21 
years, that can be easily rectified 
There would be no difficulty tt 
necessary, we can consult the State 
Governments and {put up the limit' 
to 21 But if that takes away all 
the other arguments, then there is nb 
need for discussing this

Shri C K. Bhattacharyya: No, I
object to the provision itself

Dr. Keskar: But I am taking up 
the general question I think.there 
is need to have this distinction How 
to enforce it’  That is a problem 
which is Woirying me As I said, 
I cannot enforce it 1 It has to be en 
forced by the Police authorities

There is another thing concerned 
with it and about which a mention 
was made That is the question of 
posters with which the Home De 
paitmcnt of th( various States is con 
ccrned Regarding posters, we have 
drawn Ihur attention many, many 
times Circulars have been issued to 
th< effect that postcis sometimes give 
out things which have been cut out 
by the Censors and which are public
ly exhibited there under the law and 
as we have no authority to do any
thing because it is a poster the State 
Governments should take appropriate 
action

Shri C K Bhattacharyya. If the
hon Minister will excuse me, I request 
him to give the Board of Censors the 
power to control the publicity material 
including the posters as well

Dr. Keskar: Under he Constitution 
we cannot do it. The Minister is riot 
all-powerful and it is no use asking 
him to do the impossible
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8hri Hem Bartu: Under what law 
can the Police do it?

Shri C. K. Bhattacharyya: I suggest 
that the Sill be artehderf in such a 
way that the Board of Censors gets 
the power to control these posters.

Dr. Keakar; That is unconstitutional 
and I am afraid I will not be able to 
do it.

Mr. Deputy-Speaker: The hon
Minister might conclude now.

Dr. Keskar: I am not trying to reply 
to many of the amendments of which 
notices have been given. I will reply 
to them when they are moved. I 
have dealt with the general points 
only.

I would at the end assure hon Mem
bers that wc will keep m mind the 
number of interesting suggestions that 
have been made during tne course of 
this discussion, which has also been of 
a general nature, «and give our care
ful consideration to them

Mr. Deputy-Speaker: May I know 
whether Shri Mahanty pi esses his 
amendment’

Shri Mahanty: In view of the assur
ance of the hon Minister that he will 
consider non-atatutory censorship al 
a future date, I withdraw it
The amendment was, by leave, with

drawn.
Mr. Deputy-Speaker: The question 

is:
“That the Bill further to amend

the Cinematograph Act, 1952, be
taken into consideration."

The motion was adopted.
Mr. Deputy-Speaker: The House

will now take up clause-by-clause 
consideration of the Bill

The question is;
"That clause 2 stand part of the

Bill.”
The motion was adopted.

Clause 2 was added to the Bill

(Haase ft- (Amendment of section 2)
Mr. Deputy-Speaker: Are there any 

amendments to it?

Shri Sampath (Namakkal; ■ I gave 
nPtice of amendment No 24.

Mr. Deputy-Speaker: He has spoken
at>out it.

Dr. Keskar: Amendment No. 17 also
stands in the name of Shri Sampath.

Shri Sampath: I am not moving
NO 17

Sir, I beg to move.
Page 1,—
after line 11 , add—

“ (11) after clause (f), the follow
ing clause shall be added,—

‘ (g) “public exhibition” means 
projection of a cinematographic 
film in any place before an rudi- 
ence consisting of members of the 
public to which admission is regu
lated whether on payment of 
money or otherwise but does not 
include exhibition of such films 
before a gathering specially ad
mitted for the purpose of dissemi
nation of artistic, educational, 
social or political subjects through 
moving pictures’.”

Unless we clearly define the words 
“public exhibition” there is every 
chance of its being misused, specially 
when in the modern times any 
youngster who is m possession of a 
movie camera can shoot films. It is 
generally found that so many family 
events and some such other interest
ing items are shot. Therefore if this 
“public exhibition” is not clearly de
fined, there is every chance of its 
being misused. I shall draw your 
attention specially to the fact that row 
there are so many political party con
ferences which are being shot. If 
they are to be shown to the members 
of that political party, this ccir.es into 
operation and that can be demanded
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[Shri Sampath} 
for censorship I think it is not lair 
if even short films of about 100 or 200 
feet are demanded by this Act to be 
censored and certified by them So,
1 would request the hon Minister to 
accept this amendment

Dr. Keskar: I am afraid, 1 am un
able to agree with Shn Sampath 
First of all, the wording ‘public exhi
bition* has been there from the begin
ning of this Act Exhibition in 1his 
context will be considered in the light 
of the ordinary meaning attached to 
this word We do not say exhibition 
We say, public exhibition,unrestricted 
public exhibition Regarding this, 
there are a number of legal 
decisions. not about cinema, but 
'public exhibition' in the existing law 
More especially, if I take his definition 
of ‘film’ which he has given in another 
amendment, together I do not think 
this can be considered to be reason
able There cannot be any doubt 
about the expression ‘public exhibi
tion’ It can be clarified by the law 
courts if necessary We are not try
ing to put something new In fact, it 
is not m this Act, it is m the former 
Act

Mr. Deputy-Speaker The question
is

Page 1, after line 11, add—
‘(11) after clause (f), the following 

clause shall be added,—
“ (g) “public exhibition” means 

piojection of a cinematographic 
film m any plarc before an audi
ence consisting of membeis of tne 
public to which admission is regu
lated whethei on payment of 
money or otheiwise but does not 
include exhibition of such films 
before a gathering specially ad
mitted for the purpose of dissemi
nation of artistic, educational 
social 01 political subjects through 
moving picture ” ’

The motion was negatived 
Mr. Deputy-Speaker- The question 

is:
"That clause 3 stand part of the 

Bill ”
The motion was adopted 

Clause 3 was added to the Bill'

Clause 4— {Substitution of new sec
tions for sections 3, 4, 5 and 6) 

Shri Sampath: I beg to move 
Page 2, line 27,— 
add at the end—

“in consultation with the State 
Governments concerned"
Shri Easwara Iyer: I beg to move:
Page 2, line 27,—
after “Government” insert—

“in consultation with the respec
tive State Governments in which 
such regional centres are estab
lished ”
Shn Bfiafct Darshan (Garhwal) I 

beg to move.
Page 2, line* 7, 
omit “unrestricted”
Page 2 —
omit lines 9 and 10 
Page 2 line 13, 
omtf *uni estricted”
Page 2, lines 13 to 15,— 
omit ‘ 01 foi public exhibition res

tricted to adults, as tho case may be”

Pagi 2, line 32 —
for *ma> consult’ substitute ‘ shall 

consult”
Pagi 2 lint 33 —

Jot an> advisory panel” substi
tute ‘ the appropriate advisory 
panel”

Page 2 line 33,—
for ‘ any film” substitute “every 

film”

Page 3, for lines 4 to 11, substi
tute,—

“5A (1) If, after examining a 
film or having it examined in the 
manner provided in this Act, the 
Board considers that the film is 
suitable for public exhibition( it 
shall grant a certificate to that 
effect to the person applying for
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it and shall cause the film to be so 
narked in the prescribed manner.”
Page 3, line 17,
omit “for a period of ten years" 
Page 3,— 
omit line 32
Page 4, lme 14,— 
after “may” insert—

“on its own motion or on its 
attention having been drawn by 
any citizen or association ”
Page 4. line 17,— 
omit “or any part"
Pa®* 4.,—  

omit lines 19 to 21 
Page 4, lino 27,— 
oimP,“or clause (b )”
Shrimati Ila Palchoudhuri (Naba- 

dwip) I beg. to move*
Pago 2,
/tfter lini 27 add—

"Provided that one of the mem
bers of the advisory panel shall 
be a person competent to give 
legal advice, whenever sought by 
the panel, in lespect of any mat
ter 1 elating to a film examined bv 
the advi^oi v panel ”
Page 4 'me 14,— 
after "maj ” in&rrt—

"ntht 1 on its own initiative or 
on its attention having been 
drawn by any one else”
Pandit J. P Jyotisht (Sagar): I beg 

to move
Page 3, line 20.—

ufter “.security” insert “and pro
gress”

Page 3, line 37, 
for ‘‘and” substitute—

“appoint a high power tribunal 
of expcits which”

page 4,— 

omit lines 1 to 12.
Mr Deputy-Speaker: All these

amendments are now before the House.

h w  to*  . OTTwrar
f3PT *Rft afff $

q ft* art srtf 4  ^
$  srnn srr

3  5tt 4  sneT'fto fa 
«fr sft g  P f

V t  ^  -ffirsrw TOPT f ^ T  $ f%
t?o % jfte SRT f%irr

STfrptT*. *T> I  I 
% jja rfcfr f q ^  v t?  # 
fqsf'jff tit « ft, ■5̂ ' '  &■

fa ' 1 ? ,?o ?
^  j i p i  flrnft <PTJT
forr to t  s fk  **  * t  2t <t sw ro- 
«Tjr ftprr «jt fsrcran Kfrar«r ^  |  f% 
q- arcfW i % fsm 
5T I A fl»T3FTl f  % ^  f% «fV
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jR#r z s m  | fo  ''tftiW t” srV " iffr - 
f% zt”  qft W i «rfT *rm  q V  
jp fr ^ t *r «fm  *  <t

w r r  fa ^ i t o t  |  3ft m  *r 
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|  f o  3 f t  ^ r -fs p r  ^  3 ih  
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fspju 3n?n fapT ^fr ?tr «rqvft
KT-s^ft *fk %m  % *tto
^  1 *nrc f^rrf
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( r ) %  ?f«nr ^ ( ^ )  fc*R F T ?r

^ R V R  v t  « r f«W R  ftr«n 5TT T|T 

|  %PR ?rN  ^ f t , ^  W  

P f i ^ t  ^ T t R 5 P T T

««Pcft t  • ^  ^  |
i f ^ i n v f h T  « f t J T c ftw r cf T ^ fN r t ^ « f t  

5*ft w reni ? t »T5ft^r f e n  |  < ftr  w

5ITR £ —

“on its own motion or on it# 
attention having been drawn by 
any citizen or association” .

aw *n? ijar ? r t ^ m  t  t o  
«irs?t^  « r fr  ^  «ft ?ft w t  ^r*Ft f i w  

^ g f R T  a r r ^ t ,  ^  Jrft 

v m  1 q * n  f t  w r  |  f r  m  ^rraH % 

« t h  t  T i t  *ra?ft f{  w #  v f c  %  

f a s t  H F T fw  m M t  ?TWT 

srm  *rtr * f  ^

#  ?n w  JIT *Ft| *TF7T iJT V R

% «mr vir ?ftr ’nR’Rfff Psr
q k  $rfgflF«r eft h  « * W 9 i  g  

fv iT H ifh r  *p ft  »Tfl^*r v t  ^ q r ? f t ,F t f  

tr^Rnr »rft  ft^ T  ^ t 1 1

»T o  ^ w t  • oft arm «rre « f ^ | f

19 DECSMBEft 1»$6
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tft ssrift f * r  arfar £  1 ftfasr ^ H v t  
v r f i  #  * m #  qfr * t $  w arw y e rr *n«jpr 

TOT w k  . it*T 
r̂e*TT |  -ft  f o r  *?t «TFT t  

firarr t  •

“6(2) (a) A  film which has been 
granted A  certificate shall be 
deemed to be an uncertified film 
in the whole or any part of India,”

*  ^ T T  ^T??IT f  ftr 3 R  V t f  ftv?JT 
tJ^ lT P T  % f^ P T *M i $ c f t ^ f  ^5T

%  >mr % fsra- s $ t f t  < P R ft1 ’  
$q wrf sr̂ sr  ̂“«rr-
t̂rt” f*6H «n: srPd-i'-yr srnr f̂ rr «rr, 

%f*p»r *fl*r fa«F*r v t  ^ n r  % ? {tt 
3*PPt

fcsrt % fcw to , apfff% ersrrar *  
^5nnJn«rri m  o t - t o

SHRTf *T ♦'HI, *T HWrIT g,
SfiTRT (5 ; ^ft Jrfesp*? vFTWT *IW1 
^  F< T ^  ?PT; TT *WT<

fa  ^  5PT, sfor *f
% far sq^ Frr 3tt 7 f t  1 1 « w

% tpr *sr* ^  w i t  «rVr
« T ^ 5 ^ t  5W«TT, f»T 5PFR 3IRPJT 
«PTHT A ^ t m $ T ? T T |  I f 5 R T f t

«rT5TT*rn

Mr. Deputy-Speaker: Is the hon
Minister going to accept any of the 
amendments7

Dr. Keskar: None of these But, I 
would like to make my position clear 
I think some Members want to put 
forward important

Mr. Deputy-Speaker: Shn D. C.
Sharma.

14.18 hrs.
Shri D. C. Sharma (Gurdaspur): 

Sir, I have two suggestions to make. 
I hope the hon. Minister will take 
them into consideration today or 
afterwards.

In the first place, I think that om 
Board of Film Censors is not enough

Mr. Deputy-Speaker: Why not say
it afterwards? If they can be con
sidered afterwards, why not say 
afterwards7

Shri Braj Raj Singh (Firozabad): 
Why say it today?

Shri D. C. Sharma: Afterwards 
means after I have spoken

I was submitting that this is a very 
big country. There are at least three 
big centres of production and more 
centres are springing up in this coun
try I think one Board of Film Cen
sors, which is going to be the eyes and 
cars of the public is not enough. I 
would say that there should be three 
Boards of Film Censors located at the 
three production ccntres so that the 
films can be scrutinised in a very 
whole-hearted manner.

I find that the Board of Film Cen
sors has so much work to do that 
they are not able to do justice, and 
-sometimes certain things get slurred 
over which create a lot of complica
tions afterwards Therefore, I would 
submit to the hon Minister that in
stead of having one Board of Film 
Censors, he should have three, so that 
the films are scrutinised very properly.
1 would say that our films should 
improve public taste, they should 
improve standards of judgment and 
standards of conduct. Of course, these 
are the three criteria by which we 
should test the films. If only one 
Board of Censors is there, I think it 
is not going to do its work adequately 
and properly It will be overburden
ed with work.
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I would also respectfully submit 

that the Board of Film Censors should 
consist of persons who have got great
er leisure, who are public workers, 
men of approved public service. I do 
-not think that the Board of Film Cen
sors should consist of persons who 
have very little time at their dispo
sal, who cannot attend these meetings 
and who cannot pay adequate atten
tion to all this work Therefore, the 
'Board of Film Censors should consist 
■of persons who have some time at 
their disposal

Z also believe that the categorisa
tion of films into “A” and “U” is 
-quite inadequate I think it m il meet 
the needs of the public if the catego
risation is four-fold In the first place 
we should nave films of category “C” 
which should be meant exclusively for 
•children If we have that, I think 
some of the objections which have 
"been raised by my hon fritnds over 
there will be obviated They will 
have a separate categou to them
selves. and theiefore they will not bt 
permitted to enter other cinema hous
es where films which are not fit foi 
the consumption of children art 
shown Also in this country illiteracy 
is great and we want encouragement 
to be given to what may be ealled 
educational films Category “E” may 
stand for educational films, and these 
films should be such that they can bt 
shown m those areas where literacy 
is very small I, of course, do not 
want to quibble over “U" and “A” 
Let them stay Of course, forbidden 
fruit is very sweet, and forbidden 
wateis are aho very good, and people 
go to them I do not think the police 
can prevent the people from going to 
them We should make an attempt, 
but I do not think the attempt is going 
to succeed. This attempt should be 
made not only by tht Ministry, but b\ 
the guardians and teachers also So, I 
submit there should be four catego
ries of films and not two as at pre
sent Otherwise, we will not be able 
to achieve the results we desire*

Films should not have a licence for 
ten years. It is too long a period. I 
think the period of licence should be 
reduced. I do not know for what 
reason this period of exhibition has 
been kept at ten years.

I find in clause 5B that no mention 
has been made of the directive prin
ciples of our Constitution. No men
tion has been made of the fundamen
tal rights enshrined in our Constitu
tion Instead of giving these out
moded and jaded things like decency 
and all that kind of thing, I think 
thcie should have been mention of 
the directive principles of our Con- 
stitulwn and the fundamental nght'y 
of the citizen. No film should be 
shown which goes against these 
rights, but nothing like that has been 
included in 5B. In this clause we 
have not only a kmd of copy-book, 
school boy’s enumeration of things 
I think this clause should have been 
elevated to a higher level by men
tioning those things which are very 
basic and very fundamental to our 
politual sc -al and economic exist
ence I would also say that anything 
that militates against social or econo
mic justice should also be banned I 
think we should include a provision 
to that effect in clause 5B

I like the wholesome provision 
Which the hon Minister has made 
febout obscene films Some obescene 
films and some films which are not 
Very wholesome are being smuggled 
into the country and are being shown 
in all kinds of surreptitious, and sub
terranean ways I hope the Ministry 
will keep a watch on it and that 
the police will also keep a watch on 
U, because these films pervert our 
taste more than anything else

Pandit J. P Jyotishi roue—

Mr. Deputy-Speaker: Those who
have spoken already may not try to 
speak again.
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Pandit J. P. Jyottahi: I have not 
•poken

Shri Easwam Iyer: I wish to speak 
on tny amendment and make a clari
fication.

Mr. Deputy-Speaker: Let us see if 
there is time after he finishes before 
we take up the non-olficial business.

Shri Easwara Iyer: It may not take 
more than one minute.

•rfirr wto go wfHwft :
r, #T3fr ^rr»RffSR f^ f -a ^ r *  

?e; S f ^ I f ? T T f f a  
■'fewrfrzt’’ 5 1 «n* “n ? sTrŵ r*’
<5J*f 3 fte  f c #  3 T R  I S f  t f f a  |  f a  f *

* t  ( i r f t  rvcfuf f o w t f T f t  s n s p f t o l i  

f *  a ft

p n t t f t m t f r € t  k  t o  jfr, % fa *s*T  

%  H T O  f t  H T O  t f t  s n R f  t  f a  *  

f * n r t  3* %  #  -sft s t t s r :  * f t  i s rm  

^Twrsr-’w  1 s^aFrPr =P 
A * * f t  I l f  W  s ^ ft U  f  f3 P T  * t  q f  

ar«R T  f t  f a  f * T  f a w  
* t t  f * r m  ^  p B 5 *fr  #  w «

»̂TT 5fr fPTT̂ t SPTfa % JTPT ^ T O  
ft*ft I 'T^ % fa?T f̂iRTyj'fht
**3 1 1 v*  f t f o w r f r f t  f m f r  
% fa ? r  f 3 n r f c * r f a  # g ¥ * f T 3 r f  % ^ ^ r  

*  ft * f  ?ft 4 *ra?raT f  fa * f  
T?5£ %■ f*PT ft*fr I 5ft fJTTTt
fa?# fawvf.fr % *mr ^  srm % 
*n»r # >fr srm  ft, w  smr *st
ftq-STJr *  fasft 'TTT^RT ^ ftT i

w ^ j y  j t o  w  w f H t  %  

w  « P fT  1 1 * t h  w ifa q -  ^  ^ r f o r  

f t r f t i * t f  fa?*r fa*rfaT z ri *# *%
% wgcs ffaT I  * f  STM* *  WPR 

STfpT Vt ^ IT ,
arT# spt$ w®5faT<»r 1 1 Jrrr 

$RT* I  fa  NWWWI «nf# TT 5TTCH 
301 (Ax) LSD—7

?t irfr fr f  <n?# jr?*^Tfr 
$ W  * rcn w  q f  t  f a * n R ^ t f  

T̂T TOFTT ffcfT $ faff & fa fa?*r 
faflTfaT f f f t  f fa T  5TT 5Tf «Pfh5T

^ r r  1 1 % f a r  ^  apt v t f t a  w f a r  

^  fw <  «n% f  st %#rfr f«RTT 
^  ^ ? , 9 T f T  WSTT «nf«rr 
«f ’  s*t M  im  gm * 1  fa #*rt sfti % 

«rro trwe?r ?f sfrdtfr 
w f m  qfr sft^  STTfasct <R?P7T ^  I

*Tf fa fT2fh5R̂ T ’TT'TT 3ft 
f  ^ ^ f t  s v m  #  « [fr  f f t r  *t ? m  fr*r  #  

’ W  f  I sflT apr 5ft*ftfsWT ^rfT T f t f ,  

Tr« sprf '^ F rr ?nfr ̂ ft t o  t„ %fa?r 
t̂pt̂  ^ ft ?fr ^  jft*frt^*r Tfa

^ 'T T 1 1 *K r t o  #  ? l f t  m ' t  |  f a  3ft

9rr? f*r faPrcr ^  f  3*r « r  f*rm 
W»il v fa ^ n r  w t  % I •siraT f*T 
O T % 3 ^ T 7 f # ^ ,  q r^ fP T  ^ f J T ^ T ^ t

?rf^R *  s ft fit*  %nr ?t f*r % 
i t f w r r  ^ft # r  #  1 i r f  ^  f a #  %  

« t ^ r  q f t  3 r ? t t  1 w t i  <rc

f ^ r o  s p ^ - f ,  J i f e f * r ^  arrerfirTt v t  

f^ ^ r ^ T f  3ft gf^r «B*r<=rr^#w 
*rrfT ^ f ,  fft4?ifr ffwar fasrsr 

^t sfr»ftfĝ T ̂  ^ft f  cfr f*r # 
oinwr *pft ?̂r?r i *rf?r 

% sr ft, ? fRr <r<ffanr
5T ft, eft f r  % srm «n:
f a r  f ^ p -  ?pRt f  1

^  »T?frsR % srn A % 
*r*rer ?Tf arm t^ tt T̂f?rT f  fa <rrr 
%%rrq-^ ht sprrit %  fa * ft  ? ft  w o t

5ft 3ft tp t  v f a m  t  ^ t t  f ,
«rt%?r^?if«prp!.tt5Tr ^ T f^ f .^ w t  
Jw «r<ffaT7: ?Tft 1 1 

w t i  spt m t  ^ t H T T t ^ i f a r f a ^ t ^ r ’TT 

^rssrfar * r * t  srro'eftJft?
«Pt v?i k  «pt stt% t  f t  w t  gvr ?
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[qrfar *0 wftfWt]
#  ft?#  «prt * 5  vr 
Surcfo #  *r «r ft  srfar m
f r f lW CTT ^repft^ ^  Ŵ WcTT g 1 ^ 
iwiT?n- g %  fom t % «Rnrar^# 
nm r *ofsrrf *rr jrr  jtT

3V % *nf<BW5  tpr^r vr*r 1

Mr. Deputy-Speaker* Shu Easwara 
Iyer wanted one minute

Shri Easwara Iyer: The only sub
mission 1 would like to make is with 
respect to the Board of Censors Of 
course I agree with the hon Minis
ter that we must make allowance for 
human fallibility but in enumerating 
the principles on which the Board 
of Censors have to perform their 
duties we have couched it m rather 
genera] terms like decency, more !itv, 
involving defamation or contempt of 
court etc

Mr Deputy Speaker If the House 
so desires, we might push back the 
non official business for about ten 
minutes, and finish the business that 
we have got m hand

Shri T B Vittal Rao We do not
mind provided there is quorum at 5

Shri Shree Narayan Das (Dar 
bhanga) This should be held over 
because

Mr Deputy-Speaker. That cannot 
be done since it was decided in the 
morning when the Speaker was in 
the Chair Now that the poor Deputy 
Speaker is in the Chair, they want 
him to do it

Shri Braj Raj Singh Why poor7

Shri Easwara Iyer. I want to sub
mit for the consideration of the hon 
Minister whether when the Board of 
Censors are acting under this enact
ment they should not have some 
guiding principles under which they 
should perform their duties

Dr Keskar: May I clarify the iaftut? 
What I mean is that these are going 
to be the guiding principles to pre
pare a code of directives There will 
be a detailed code of directives

Shri Easwara Iyer: I am coming to 
that I cannot say it in one word 
There should be some guiding princi
ples, lest we should be faced with the 
charge that there is a potentiality of 
this power being used with discrimi
nation

Coming to the advisory panels, 
which have got the duty of advising 
the Board of Censors, I find from the 
clause that the personnel of the advi- 
soty  pantte are to be rintiseri by "Cne 
Central Government My amendment 
seeks to provide that when it comes 
to the question of choosing the per
sonnel of the advisory panel" since 
they have to judge films m various 
regional languages persons who have 
got intimate knowledge of the custom 
and usage of every region and also 
the language of that place mav be 
chosen and a proper person can be 
chosen only if it is done in consulta
tion with the State Govtmments, not 
that I am saying that powcis should 
be straightway handed over to the 
State Governments, though certainly, 
I do stand for it But I am only say
ing that whtn the Central Govern 
mint are exeru->mg the powers for 
the purpo 1 of appointing the mem
bers of tht advisory panel, it shou d 
be done in all cases in consultation 
wfth the respective State Govem- 
mentsj who could give suggestions or 
who could give recommendations as 
to the proper personnel who should 
be chosen to serve on the panel So, 
as ** matter of abundant caution, I 
have moved this amendment

Dr. Keskar First of all let me 
speak on Shri Easwara Iyer’s amend
ment Regarding the principle of con
sulting the State Governments, I have 
no objection My point only is this 
that I am not prepared to agree that 
there be a statutory obligation to 
consult the State Governments, but I
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' <do agree with the hon. Member that 
■when we form panels, we should get 
names of desirable persons from the 
State Governments also; and I shall 
.see that this is done.

There is one other point also to 
which I should like to draw his atten
tion, and it is this The regional cen
tres are not there in all the States 
For example, there are only three re
gional centres, namely, <n Madras, 
Bombay and Calcutta If we consult 
only the State Government m whose 
territory the regional centre is locat
ed, that also* will not be very fair 
The persons in the panel even today 
are taken on the basis of their know
ing the various languages, and it 
■would be certainly helpful to us and 
convenient also, if we cou’d get sug
gestions m regard to the names, from 
also the State Government-, as from 
■otheff* sources and we shall certainly 
take steps 111 that behalf I am not 
prepared to agree that it should be 
made statutory, but wc shall make an 
arrangement bv which the State Gov
ernments also will give us the sug
gestions jn regard to the names

Shri Easwara Iyer: I am satisfied
with that assurance

Dr Keskar: I would like to say a 
few words regarding one or two other 
points

In regard to the question of the 
ten-year limit, I wou’d say that this 
limit has been put only because if 
every five years there has to be a 
review of a film—I am sure there will 
be thousands of them—it will be a 
-very great hardship on the members 
of the board, and the panel and also 
on the producers Therefore, we 
have decided that it should be ten 
years. But if the hon Member looks 
at the Act, he will find that if for any 
reason any particular film is consider
ed at any time to be undesirab'e owing 
to a change of circumstances, action 
can be taken against it at that time 
The ten-year limit is the ordinary 
limit, but there are exceptional

powers to deal with any film if and 
when required. So, I do not think 
any change is necessary.

There are a number of amendments. 
Shn Bhakt Darshan has tabled about 
fifteen minutes, and it is very diffi
cult to deal with all of them. Shri 
Sampath has given an amendment t* 
this clause, which is nearly the same 
as what he has given in amendment 
No 17 There is very little difference 
between them. I have already given 
the reasons why I am not able to 
agree In my opinion, it is unneces
sary, because this Bill is not meant to 
apply to private exhibition of films, 
but only to public exhibitions The 
hon Member has tried to hedge in the 
conditions for what should be con
sidered as a public exhibition. This 
is something which is quite commonly 
known Therefore, I do not think 
any additional definition is necessary 
for that purpose

Pandit Thakur Das Bhargava:
(Hissar) The hon Minister said that 
he would be agreeable not to limit A 
films to children of 18 years but ex
tend the age to 21 years. Will he 
kindly amend the law in this lespect

Dr. Keskar: I may say that I am 
not prepared to make it 21 years at 
thi<s stage, but I am prepared to con
sider it and get it done later on, be
cause this is something on which there 
need be no very great difference of 
opinion But I do not want straight
way to accept this, before having con
sulted the State Governments and 
olheis concerned But I am myself 
not against the particular limit being 
raised, but even this does not take 
away the main objection of Shn C K. 
Bhattacharyya

Shri C. K. Bhattacharyya No, it
does not My objection is to the pro
vision itself

Dr Keskar: I shall certainly active 
ly pursue it and come forward with 
the proposition again before the 
House
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Skti C. K. Bbattarcharyya: May I
make one submission?

Mr. Deputy-Speaker: He would not 
be satisfied even with that. He has 
made that clear already.

I shall now put the amendments to 
this clause to vote.

The question is:
Page 2, line 27,— 
add at the end—

“in consultation with the State 
Governments concerned”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 2, line 27,—
after “Government" insert—

“in consultation with the res
pective State Governments in 
which such regional centres are 
established”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 2, line 7,— 
omit “unrestricted"

The motion was negatived

Mr Deputy-Speaker: The question
is:

Page 2,—
omit lines 9 and 10.

The motion was negatived -

Mr. Deputy-Speaker: The question
is:

Page 2, line 13,— 
omit “unrestricted”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 2, lines 13 to 15,—
omit “or for public exhibition res

tricted to adults, as the case may be” 
The motion was negatived. .

Page 2, line 32,—
for “may consult”  substitute “shall 

-consult*
The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 2, line 33,—

for “any advisory panel” substitute 
“the appropriate advisory panel”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 2, line 33,—
for “any film” substitute “every 

film”
The motion was negativedr 

Mr. Deputy-Speaker: The question
is.

Page 3,—
for lines 4 to 11, substitute,—

“5A (1) If, after examining a: 
film or having it examined in the 
manner provided in this Act, the 
Board considers that the film is 
suitable for public exhibition, it 
shall grant a certificate to that 
effect to the person applying for 
it and shall cause the film to be 
so marked in the prescribed man
ner ”

The motion was negatived 

Mr. Deputy-Speaker: The question
is:

Page 3, line 17,— 
omit “for a pjnod of ten years” 

The motion was negat ved.

Mr. Deputy-Speaker: The question
is:

Page 3,— 
omit line 32

The motion was negatived.
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Mr. Deputy-Speaker: The question 
is:

Pace 4, line 14,— 
after “may" insert—

“on its own motion or on its 
attemion having been drawn by 
any citizen or association.”

The motion was negatived 
Mr. Depoty-Speaker: The question

is:
Page 4, line 17,— 
omit “or any part”

The motion was negatived.
Ms. Tbs.

is:
Page 4,—
omit lgies 19 to 21.

The motion was negatived

Mr. Deputy-Speaker: The question
is:

Page 4, line 27,— 
omit “or clause (b )”

The motion was negatived 
Mr. Deputy-Speaker: The quest'< >

is
Page 2,—
after line 27, qdd—

“Provided that one of the mem
bers of the advisory penal shall 
be a person competent to give 
legal advice, whenever sought by 
the panel, in respect of any mat
ter relating to a film examined by 
the advisory panel”

The motion was negatived.

Mr. Deputy-Speaker: The question 
is:

Page 4, line 14,— 
after “may" insert—

“either on its own initiative or 
'on  its attention having been 
drawn by anyone else”

The motion was negatived.

Mr Depnty-Speaker: Hie question
is:

Pa^e 3, line 20,—
aftir “security” insert “and pro

gress’’
The motion was negatived.

Mr. Depnty-Speaker: The question
is:

Pa^e 3, line 37,—
for “and” substitute—

••̂ ppomt a high power tribunal 
of experts which”

The motion was negatived

Mr. Deputy-Speaker: The question 
is:

Pa^e 4 — 
omit hnr 1 to 12

The motion was negatived 
Mr. Deputy-Speaker: The question

is:
••That clause 4 stand part of the 

Bill ”
The motion was adopted.

Clause 4 was added to the Bill 
Mr. Deputy-Speaker: The question

is.
•"That clauses 5, 6, 1, the enact- 

mg Formula and the Long Title 
stat’ d part of the Bill.”

The motion was adopted.

Claus** 5» ®> the Enacting For
mula an<* the Long Title were added 

to the Bill
Dr> Keskar: I beg to move:

•«fhat the Bill be passed” .
Mr. Depnty-Speaker: The question

is:
M̂ hat the Bill be passed".

The motion was adopted.




